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M/S ROYAL WOOD PRIVATE LIMITED (IN LIQUIDATION)

Liguidator's Correspondence Address: 8-B, Vardan Complex, Nr. Vimal House,

Lakhudi Circle, Navrangpura, Ahmedabad - 380 014.
Contact: #31-T9-26566577, Email ID: cirp.royal@gmail.com

E-AUCTION SALE NOTICE
Motice for sale of the assefs throwgh E-Auction on "AS 15 WHERE 15", "AS |5 WHAT 15™
SWHATEVER THERE I3 BASIS™ and "WITHOUT RECOURSE BASES®, i hareby given o the
pubbc in general undar seclion 3511 of the Insolvency and Bankruplsy Code 2016 rw. regulalion
33 of Liquidation Process regulations
Date and Tame of Auction [Saturdary, 28 01 3027 between 01:00 PM 1o 03:00 Pid
Last Date for Submission of Offer | Thursday, 27.01,2022 before 000) PM [Payable throwgh
Arice along with EMO a5 10% of | onfne bansfer \DDV a5 pertendar document o 'Royal Wiad
The Oéfear Private Lirnibed in &0 Mo, TEZ00200002550 mainlainad with

| Bank of Baroda, Gandhidham Branch

& Current Asset (Trade Receivables) |Reserve Price [Fts.il. EMD |Rs.]

Recenablas (Sundny Deblors) of the Carporate Debitor baing
Mol Readily Realizable AsselsiNERA) under Raguiation 374
of The Insalvency and Bankupley Beard of India (Liguidation
Process) Regulations, 2016 _ _
The detailed tarms & condilions, E-Auchan appbcation, Tander Documend and athar details of
online Auchion ara ayailable on hifpoiwenveauclions.co.in and www sunresolufion.in, For any
query, contact Mr. Dixit Prajapat (M: TET4138237) thraugh Email: adminlesuclions.ca.in or la
the Email ol the Liquidator, cirprayal Zamail com Sili-
Prawin Charan Dwary

Liquidater of Royal Wooed Private Lid (In Liquidaton]

07 Akchat Tower, Pakwan Cross Road, $ G Highway, Bodakdey, Abmedabad - 380052
Place: Ahmedabad (M) 9426742700; Email : dwaryprawinf@gmail.com
Date: 040112072 IF Reg. No: IBEIPA-DDZP-NOD3312017-2013/10937

10% of tha
Ciffar Price

Highest oflar
to be raceived

VIRINGHI LIMITED

Reqd office: B-2-672 /5 & B, 4" Floor, llyas Mohammed Khan Estate,
Road Mo. 1, Banjara Hills, Hyderabad-500 034, Telangana. Tel: 040-4819 9995
Email: investorsa@virinchi.com Web: www.virinchi.com
CINLT2200TG1930PLCO11104

NOTICE OF POSTAL BALLOT

Notice is hereby given pursuant to-Saction 108, Section 110 and ail other apphicable
provisions, if any, of the Companies Act, 2013 ("the Act") read with Rule 20 and 22 of
the Companies (Management and Administration) Rules, 2014, read with General
Circular No. 14/2020 dated April 8, 2020, the General Gircular Mo, 172020 datad April
13, 2020, the General Circular No. 22/2020 dated June 15, 2020, the Ganeral Circular
No, 33/2020 dated September 28, 2020, the General Circular Mo. 3972020 dated
December 31, 2020, the General Circular No. 10/2021 dated June 23, 2021 and the
General Circular No. 2002021 dated December 8, 2021 issued by Ministry of
Corporate Affairs (“MGA Circulars"), read with Regulation 44 of the Secunities and
Exchange Board of India (Listing Obligations and Disclosure Requirements)
Regulations, 2015 and Secretarial Standards on General Meetings (55-2) including
any statutory modification or re-enactment thereof for the time being in force and
pursuant to other applicable laws and reguiations, that the Resolutions are proposed
to be passed by the Members of the Company through postal ballot by remote e-voting
process ("E-Voting") for seeking approval of Members of the Company for 1) Increase
in Authorized Share Capital and conseguent amendment to Memorandum of
Association of the Compary 2) Alteration of the Capital Clause of the Memoranduem of
Association of the Company 3 )Issue Of Convertible Equity Warrants To Strategic
Imvestors. 4) Approval of Virinchi Limited Employee Stock Option Scheme 2022 and
Grant of Employees Stock Options to employess of the Company thereunder. 5) Grant
of Employes Stock Options 1o the Eligible Employees of the Subsidiary (ies) of the
Company under Virinchi Limited Employee Stock Option Scheme 2022_6) To Approve
Grant of options to equal 1o or exceeding one per cent but not exceading four per cent
of the issued Capital of the Company during any one financial year to identified
empioyees under Virinchi Employees Stock Option Scheme, 2022 (VESDS, 2022).

On Wednesday, the 18" Janvary, 2022, the Company has sent the Notice of Postal
Ballot along with the Login 1D and password 1o the Members for e-vating who have
registerad their e-mail id's with Depository Participant{s) or with the Company;

The Board of Directors of the Company have appaointed Mr, G, Vinay Babu (ACS:
20592 and CP: 20707), Practising Company Secretary as the Scrutinizer for
conduciing the Postal Ballot process.

Members are requested to provide their assent or dissant through e-voting only. The
Company has appointed Central Depository Services (India) Limited (CDSL) for
providing e-voting facility to enable the Members to casttheir votes electronically. The
detailed procedura for e-voling is provided in the Notice of Postal Ballot, Members are
requestad to note that the e-voling shall commence from 9:00 AM (15T} on Thursday,
20" January, 2022 and ends on 5:00 PM (IST) on Friday, 18" February, 2022, The e-
woting module shall be disabled by COSL for voting theraafter,

In accordance with the above mentioned Circulars, physical copies of the Motice of
Postal Ballot along with Postal Ballot Forms and Pre-paid Busingss Reply Envelope will
not be sent to the Members. The communication of the assent or dissent of the
Members would taka place through the ramote e-voting system only.

The voling rights of Members shall be reckoned as on Friday, 14" January, 2022 which
5 the cut-off date. A person who becomes a Member after the Cut-off date shall treat
this notice for information purpase only. The copy of the Postal Ballot Notice is

hitps:/www.evalingindia.com/'. Members who have not received the Postal Ballot
Motice may downboad it from the above mentioned websites or write to the Company
at pvesiorsEvinmch.com.

Please note that the voting beyond 5:00 PM (IST) on Friday, 187 February, 2022 will
not be valid and also shall not be allowed bayond the said date.

Members holding shares in physical mode and who have not updated their email
addresses with the Company are requested to update their email addresses by writing
to the Company or RTA at investors@virnnchi.com. infof@aarthiconsultants.com
alang with the copy of the signed request letter mentioning the name and address of
the Member, self-attested copy of the PAN card and seif-aliested copy of any
document i.e.. Driving License or Election ldentity Card or Passport or Aadhar Card in
support of the address of the Member, Members holding sharés in dematerialised
made are requestad to register / updaie theer email addresses with the Depository
Participants with wiom they are maintzining Demat Accounts, Incase of any guenss
/! difficulties in registering the e-mail address, Members may ‘write {o
investorsEvininchi.com,

The resolution if approved shall be deemed to have been passed on the [ast date of e-

vating i.e.. Friday, 18" February, 2022, The resull of Postal ballot e-voling will be
announced on or before Tuesday, 22° February, 2022 and will be displayed on the

Company will also display the results of Postal Ballot at its Registered Office.
MIr. K. Ravindranath Tagore, Company Secretary, Virinchi Limited, Regd. Off: 8-2-
672/5 & 6, 4" Foor, llyas Mohammed Khan Estate Road No.1, Banjara Hills,
Hyderabad, Telangana State, India, email; investors@virinchi com, Ph. No, 040-
48199999, is responsible to address the griewances connected with the E-voling and
Postal Ballot By order of the Board
for Wirinchi Limiled
Sdi-
K Ravindranath Tagore
Company Secrefary

Date: 19.01.2022

& Edelweiss |1

Edelweiss House, Off C.5.T Road, Kalina, Mumbai - 400 098
CORRIGENDUM TO THE NOTICE
CORRIGENDUM TO THE NOTICE DATED JANUARY 18, 2022 RECORD DATE FOR

DISTRIBUTION UNDER INCOME DISTRIBUTION CUM CAPITAL WITHDRAWAL OPTION (IDCW OPTION)

This corrigendum is being issued in connection with the Notice dated January 18, 2022 published in the newspapers on January 19, 2022
regarding the record date for distribution under income distribution cum capital withdrawal option (IDCW option). In the said notice,
the amount of IDCW for the following scheme shall be read as under;

I MNAV per unitas | Face
Name of the Scheme/Plan/Option AmDHAE of o onJanuary 17, | Value
IDCW Date :
2022 per unit
Edelweiss Balanced Advantage Fund - Regular Plan - Monthly IDCW Option| T 0.15 per unit® | Monday, T 21.82
{ { January 24, % 10.00
2022%# F2453

Edelweiss Balanced Advantage Fund - Direct Plan - Monthly IDCW Option | ¥ 0.15 per unit*®

Pursuant to payment of IDCW, the NAV of the aforementioned IDCW Options of the Scheme will fall to the extent of payout and
statutory levy, if any.

*Distribution of the above IDCW is subject to availability of distributable surplus as on the Record Date and as reduced by the amount of
applicable statutory levy, if any. Considering the volatile nature of the markets, the Trustee reserves the right to restrict the quantum of
IDCW upto the per unit distributable surplus available under the S5chemes on the Record Date in case of fall in the market,

**or the immediately following Business Day if that day is a Non-Business Day
All other information as stated in the notice will remain unchanged and read the above referred notice along with the corrigendum.
This corrigendum is also being placed on the website of the company.

Investors are requested to take note of the above.
For Edelweiss Asset Management Limited
(Investment Manager to Edelweiss Mutual Fund)

Sd,/-
Radhika Gupta
Managing Director & CED
(DIN: 02657595)

Place : Mumbai
Date : January 19, 2022

A

ALLSEC TECHNOLOGIES LTD.

Regd. Office: 460, Velachery Main Road,
Velachery, Chennai - BO00432
CIN Moc LT2300TH1995PLC04 1033
Email | investorcontaclBallzaciech.com
NOTICE

Notsce i hergby Qiven thal pursuant 1o
Requizticers 20(1}(a) and 47 of SEBI (Listing
Doligations and  Disclosure  Requirements)
Reguiations. 2015, a mesting of Baard of
Mirectors of the Compary will be hedd on
Tuesday, the 25th January, 2022, intar-alia, In
consider and approve the Un audited Financial
Results far the Cuarter and Mine Months anded
d1stDecember, 2021,

A Oy af this notice &5 available on company’s
websiba a1 www alisectech.corm and alsa an
Stock Exchange’'s Websites at
v nssindia.corm and wwa hssindia.com

By Order of the Board

For Alizec Technologies Limited
Gagan Prest Singh

Sr. DGM Legal &
Commpany Secrelary

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot be
held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies or
entering into any agreements
with advertisers or otherwise
acting on an advertisement in
any manner whatsoever.

Mace: Chennai
Dabe - 197 January, 2022

m The Parwanoo Urban Co-operative Bank Ltd.

-A& Sector 1, Parwanoo-173220 Distt. Solan (H.P.)
NOTICE

Mofice is hersby given, that the 23rd Annual General Meeting of
Members of the Bank will be held virtual on Saturday, the Sth day of
February, 2022 at 3.00 pm at HO Plot No. 4, Sector 1, Parwanoo o
traresct business a= 2ot oul in the notics of tha mealing All the mesmibers
are requesied 0 pease atlend the mesing by visitbing our webshde
www.parwanoobank.com on 05.02.2022 at 3.00 PM. Please download
"Microsoft Teams™ application from the google play store

T'-'l‘.-! members can a0 atlend tha F“:'!“."T‘.-“rg at our Prl"ﬁ'ii"-::li‘ S'.'.‘-i-]f'-
Uharampur, Shamib, Baddi, Malagar, Una, Ghwumansin, Bilaspur, Haminpur
and sunder MNagar Branches through digital connectvity at - 3.00 pm

MNOTE: The Regicter of Members of the Bank shall remain «
22.01.2022 1005.02.2022 (both days inclusive)

- & T
ILFSE0 TTET

= =

By order of the Board
For The Parwanoo Urban Co-oparative Bank L
Chief Exocutive Officer

Date: 18.01.2022
Place: Parwanoo

For more information please contact:
Edelweiss Asset Management Limited (Investment Manager to Edelweiss Mutual Fund)
CIN: Ua5991MH2007PLC1 73409
Registered & Corporate Office: Edelweiss House, Off C.5.T7 Road, Kalina, Mumbai - 400098; Tel No;- 022 4093 3400 / 4097 9821
Toll Free No. 1800 425 0090 (MTNL/BSNL), Non Toll Free No. 91 40 23001181, Fax: 022 4093 3401 f 4093 3402 / 4093 3403
Website; www edelweissmf.com

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.

ORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
VIRAMAN BUILDCON AND DEVELOPERS PRIVATE LIMITED

A A

1.| Name of Corporate Debtor Viraman Buildcon and Developers Private Limited

2.| Date of Incorporation Of Corporate Debtor] 18th October 2005

Place: Hyderabad M.Mo. ATEED4

indianexpress.com

| arrive at a conclusion
not an assumption.

Inform your opinion with
detailed analysis.

The Indian Express.
For the Indian Intelligent.

financi“. ep. .in

& The IndianEXPRESS

s | ILIRMALIS M OF COURAGE s

www.Intinfotech.com

A Larsen & Toubro
Group Company

LARSEN & TOUBRO INFOTECH LIMITED

Registered Office: L&T House, Ballard Estate, Mumbai - 400 001; Tel: (91 22) 6752 5656; Fax: (91 22) 6752 5893,
E-mail: investor@Intinfotech.com; Website: www.Intinfotech.com, Corporate Identity Number: L72900MH 1996PLC 104683

3.| Authority Under Which Corporate Debtof RoC - Delhi
Is Incorporated / Registered

4| Corporate Identity No./Limited Liability
Identification No.of corporate debtor

U45201DL2005PTC141842

5. Address of the Registered Office and Registered Office: Business Unit No. 530, 5tf
Principal Office (if any) of Corporate Debtof Floor, HBN Office D Mall, Plot D, District Centre,
Paschim Vihar New Delhi- 110087

6] Insolvency commencement date in
respect of Corporate Debtor

Date of Order: 12th January, 2022
Date of receipt of Order: 19th January, 2022

7| Estimated date of closure of insolvency | 11th July, 2022 (180 days from the Insolvency
resolution process Commencement date)

g/ Name and registration number of thg Pawan Garg
Insolvency Professional acting as Interim IBBI/IPA-002/IP-N01011/2020-21/13267
Resolution Professional

9| Address and e-mail of the Interin} 14054, ATS One Hamlet, Sector 104, Noida, Uttar,

Resolution Professional, as registered Pradesh—201304 _
with the Board E-mail- cspawan.garg@gmail.com

10 Address and e-mail to be used for 581, Top Floor, Sector—27, Gurugram,
correspondence with the Interim Haryana - 122022
Resolution Professional E-mail- viraman.cirp@gmail.com

11|. Last date for submission of claims 2nd February, 2022

12. Classes of creditors, if any, under clause(d) Not Applicable
of sub-section (6A) of section 21, ascertaine
by the Interim Resolution Professional

p= =

EXTRACT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER

AND NINE MONTHS ENDED DECEMBER 31, 2021

< Million
Consolidated
Quarter ended Nine months ended Year ended
Particulars 31 December | 30 September | 31 December | 31 December | 31 December 31 March
2021 2021 2020 2021 2020 2021

(Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) (Audited)
Total income 42 375 38,782 32,217 116,998 92,718 126,442
Met profit before tax 8,237 7420 6,994 22,378 18,714 25,882
Met profit after tax 6.125 5,517 5193 16,610 13,925 19,382
Total comprehensive income 6,767 6,223 6,254 17.797 18,056 24170

Equity share capital 175 175 175 173 175 175

_Earnings Her E-hare {not annualized)
(Face value of ¥ 1/- each)

13 Names of Insolvency Professionals identified t:t Not Applicable
act as Authorised Representative of creditors i
aclass (Three names for each class)

14 (a) Relevant Forms and (b)Details of | Web link: I
" authorized representatives are available] (a) https://www.ibbi.gov.in/home/downloads
(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench VI has ordered
the commencement of a corporate insolvency resolution process of M/s Viraman Buildcon and
Developers Private Limited on 12th January, 2022.

The creditors of Viraman Buildcon and Developers Private Limited are hereby called upon tg
submit their claims with proof on or before 2nd February, 2022 to the interim resolution
professional at the addressmentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All othef
creditors may submit the claims with proofin person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Date: 20th January, 2022
Place: Noida

Pawan Garg
Interim Resolution Professional
Reg. No. IBBI/IPA-002/IP-N01011/2020-21/13267

FOBRM G
INVITATION FOR EXPRESSION OF INTEREST
Under Regulation 364 (1) of the Insalvency and Bankruptey Board of India
(Insclvency Resolution Process for Corporate Persons) Regulations, 2016
L _____RELEVANT PARTICULARS
HName of the Corporate Debtar Mittal Corp Limited

Lale ol incorporalion of Corparate Debiar | 0500 1953

caled| —f |

Authority under which corparati debilor | ROC = Mumba
% insarperaled | regislered

§=

Corporate identity numbenlimited lability | U2 T106MHT9ESPLC BETED
identification number of corperate debbor

Equity share capital 175 175 175 175 175 175

Earnings Par Share (not annualized)
(Face value of ¥ 1/- each)

a) Basic (in %) 33.64 28,36 28.32 94.94 79.78 102.51
b) Diluted (in ¥) 33.56 28.28 28.14 94.64 79.27 101.85
*Refer Note 4
Note:

1. The consolidated financial results and the standalone financial results of the Company for the quarter and nine months ended December
31, 2021 have been subjected to limited review by the statutory auditors, reviewed by the Audit Committee of the Board and approved by
the Board of Directors at its meeting held on January 19, 2022.

2. The above is an extract of the detailed format of the unaudited financial results filed with the Stock Exchanges under Regulation 33 of the
SEBI (Listing and Other Disclosure Requirements) Regulations, 2015. The full format of the unaudited consolidated financial results and
the unaudited standalone financial resuits for the quarter and nine months ended December 31, 2021 are available on the Stock Exchanges
website of BSE (www.bseindia.com/corporates), NSE (www.nseindia.com/corporates) and Company's website at
www.Intinfotech.com/investors.

3. Results for the quarter and nine months ended December 31, 2021 are in compliance with Indian Accounting Standards (Ind AS) as
nofified by the Ministry of Corporate Affairs.

4. The Scheme of Arrangement ("the Scheme”) for amalgamation between Syncordis Software Services India Private Limited and
Ruletronics Systems Private Limited (‘Transferor Companies'), wholly owned subsidiaries, with the Company (‘Transferee Company’) and
their respective shareholders has been approved by the Mumbai Bench of National Company Law Tribunal and the Company received the
certified true copy of the order on September 06, 2021. The Company filed the same with Registrar of Companies, Mumbai on September
08, 2021 which is the effective date of amalgamation. The Appointed date of the Scheme is April 01, 2021. The amalgamation has been
accounted under the ‘poaling of interests’ method in accordance with Appendix C of Ind AS 103 'Business Combinations' on the carrying
value of the assets and liabilities of the Transferor Companies as included in the consolidated Balance Sheet of the Company as at the
beginning of the previous year. The said fransaction has no impactin the Consolidated Financial Results of the Company.

5. Figures forthe earlier periods have been regrouped, wherever necessary.

For LARSEN & TOUBRO INFOTECH LIMITED

Place: Mumbai, India
Date : January 189, 2022

Sanjay Jalona
Chief Executive Officer & Managing Director

a) Basic (in 7) 34.95 31.50 24071 94.85 79.76 110.98 .| Address of the registered office & principal | Regd. Office: 3, Floor-6, 3 Nav Jeavan Society,
affice §if any ) ol conparats deciar O, Dadlasaned Bhadkamkar Marg, Mumbsal Cantral
i i Murnbai Mumbai — 430008
b) Diluted (in %) 34,87 31.41 29,53 94.54 79.22 110.26 it Vot O
- - - - 1, Hace Cowrge Hoad, Indans - 452003
A Former Registered Office (within 2 years prior to
* Million commencement of CIRP): 315, Joly Bhawan Na. 1, 10,
Mew Maring Line, Mumbai, Maharashira
atandalone £. | Inseivency commencement dade of the [ 10.91.2021 {order uploadad at NCLT
. - . — — corparale defror website an 11.11.2021)
Quarter ended Nine months ended Year ended | 7. | Diate of inviation of expression of insanest | 20.01.2062 o B
B, | Elugibility for resolution applicants undes 1. The Wabsite of Carporate Debtar: mittad e
Particulars 31 December | 30 September | 31 December | 31 December | 31 December | 31 March Fiolbity forresohicn appicants inder 1. Tha WabeitsofCorporate Dbt ww:itiicorp. et
2021 2021 2020* 2021 2020* 201* i5 assaciabad La. Mtps:irbsa.infikc-cases!
(Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) (Audited) . e .
. 0% ip.mittalcorpi@rbaa.in and ashok quilafrbsain
Total income 39,429 35,355 30,388 108,926 87,121 117,815 W OO | e
Net profit before tax 7,866 6,768 6,624 22,043 17,686 23,924 i . |
i 12| Last dabe for submis ol olfjecs o | 210320022
Net profit after tax 5,892 4,968 4,942 16,617 13,215 17,884 | provisionatisn [ I
: 13.| Date of isswa of final list of prospactive | 25,00, 2022
Total comprehensive income 6,619 5,850 5132 17,809 16,861 22.270 rasolufion applicants

16| Esdmated date for submission of resolution | 20,04, 2022

14| Date of issue of information memcrandum, | 16.02.2022
exvalualion matix and moues! for msabfon
plitns ¥ prospecinne resclulion applicants
15.| Manner of ablaning requesl far reselulion | Reguest for ReseluSion Flan (RFRP), Evalalion Malri
plan, avaluation malrix, nl:_:r_1|;_|:_||;r_| and  Infgrmatan Memorandum () shall ke shared
memorandum and further informalion Ihraush electranic meail of rsugh Vidual data rooen,

The information can be sought fram Resobtan
Profageiong ||1|'2ng|' E-"I'lElElI'IZIEIZI'A'Irg Erngilibis:
ip.mittalconpiirbisa.in and asheok. gulla@rbsa.in

25.03. 202

£.| Last date tor submission of
resplulion plans

7. | Manner af submitting rasclutan
plans 1o resalution professional

Rasclution Flan shal ba submitted in & sasled cover
miarkad as "Canfidenta’ & folliowing addresa:

Iotr, Aok Kumas Gudla Inlerim Resoligan Profassona
For Miizal Carnp Limetad Cio RESA Resiuciuring Advesors
LLP. 2nd Floor, IAPL Housa, 23, Scuth Patal Magar,
Mavs Delhi = 110008

The manner far submission of resoluion plan shall be
catgiled in the reques! for resalution plan.

plan b the Acjudcaing Authoity for approsal
14| Mame and regls-lraii:r- numbar af e Ashok Kumar Gulla

resolufion professional ] Reg. Mo [BENIPA-DIGIP-MI002/2017- 1810174
.| Mame, Address & a-mall af the resolulion | Ashok Kumar Gulla

prafessianal, as registered with the Board | RBSA Restructuring Advisors LLP,

Andl Floar, WPL Housa, 23, Souih Falel Nagar,
Mz Dhelhi=11000E Email; ashok qullagirhsain

21| Adddrass &l email o begsed o
pormaspondencs wilh e neksalulicn
profassianal

Ashok Kumar Gulla

RBSA Restructuring Advlsars LLP,

#nd Floar, WPL House, 23, South Falel Nagar,
Maw Dalhi-1 10008 Email; ip -milla-n;u'pﬁ_"l:.s..;l in

Samsa as Hem Mo, 21

The infamnalion can Ba sought Tram Resalulicn
Professioral through g-mail & Tollowing Emeai 1Ds
ipmittabcorpiErbsain and ashok.gullafivbsa.in

Furihar Delsils are avalable at or with

ron
[

3 | Date of publcatian of Form G 20001, 2022

Ashok Kumar Gulka
nbarim Resokition Profassional for Mial Corp Limited
Feg Ma.: iBENPA-O031P-KME0D2A01 - 201801 01 14

RBSA Restructuring Advisars LLP,

Date - 20.01.2022 2rvd Floor, MPL House, 23, South Patel Nagar, New Dalhi - 1100048

LP|HEZ Mew Delhi

E-mal 10: ashok.guilagirksain; ipmislacorpi@rbsa.in (For Correspondance]

Adfacoors 529

New Delhi
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riminal Courts, Ludhiana
In The Court Of Ms. Divya

Sharma JMIC Ludhiana

reend dale. purpose of case. rders and judgments
an well a5 ofhar case information is avadable on
hitp lidesincts acowrs pov.infudhiana

|[Kotak Mahindra Bank Limited

Vs Naveen Kumar
CNRE NC: PBLDOG-034400-2018
Next date : 21/02/2022

MNotice To; Naveen Kumar
Address- 5/o Mahabir Singh Rio
Juah 177, Sonipat Haryana
1310024

Whesraas i has proved o e saisiaiclin
of his cown thiad yo, the aboyva namad
accused/acCcuse persons can’l be sarved
o The ordinary way of sarice. Henca this
prociamaticn under A2 of code of criminad
proceduns is hersby issuad agains youw
with @ direction thal you shoukd Sppaar
personally Defors this court on
122 at 10:00 a.m. or within 30
ickays from fhe date of publication of this
grociamation. Take notice thal, in casa of
chrfaull on ywour par 1o apppar a8 direched
aboree said case will be heard and
ichetarmmined &5 per law, in your absance
for detadls logon o Mips.thighcourchd.g
o i Aireedeinc_nobceddisinci=hedniana
(1]

COURT NOTICE
In The Court Of Ravipal Singh JMIC-1
Phagwara Meot date ; 18-02-2022
M/s Sampooma Feeds
propretorship Concemn ), Cpp. Mauli
Gate 1 Road, Phagwara, Distt
Mapurihala Throwgh Proprieios. Asish
Cupta S'o Sh. Yogash Uhandar Gupla
Hio 200 Hargobend Magas, Phagwara
Destl, Kapurthala its Allomay Sh. Charan
Umss Sio Sh Gurrmil Ham Age 5 Yoars
) Wadhewal Po Sarhaull Tebhsil
?-"h Maur, Cistt Jaksndhar, Mow Suil Singh
Sain 5o Sewa Singh Ko H. No 41
Sireel Mo, A, Guru Harknahan Nagar
Banga Road, Phagwara, Destt Kapurihala
|"||.h

Amresh Kumar sio Rama Shraya singh
rig sunday marked road, near Sanjeevand
Aushdaytaya Loower Hatia, Po Halipas
Hanci | Jharidhand) Pin Code 8340003

CHRE NC: PEBEKPA-001338-2017
Publication Issued To: Amresh Kumar
Son OF Rama Shraya Singh Rio Sunday
hlaskel Hosd, Mew Sanjeavani
A sshdanvtayva Loower Hatla, Po Halipas
Ranchi [ Jaarkhand ] Pin. Code 834003
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PUBLIC NOTICE

Notice is hereby given that the name of
the Company has been changed from
Rising Straits Finance Private Limited
to Stride One Capital Private Limited
(CIN: U30007DL1991PTC179092)
w.e.f. 30-12-2021 vide certificate of
incorporation pursuant to change of
name issued by Registrar of
Companies. The present registered
address of the Company is at E13/29,
1% Floor, Harsha Bhawan, Connaught
Place, New Delhi 110001.

For Stride One Capital Pvt Ltd
Sd/-
Ishpreet Gandhi

Place : Delhi
Date :19 January 2022

riminal Courts, Ludhiana
In The Court Of Ms. Divya

Sharma JMIC Ludhiana
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Kotak Mahindra Bank Limited

Vs Gopal prasad sharma
CHE NO: PELDO3-034383-2019
Mext date : 21/02/2022
[Notice To: Gopal Prasad Sharma
=0 Nol Known Address- Rio Vill
Veshyan Post Murshan Hatras
Aligarty 204101
Whensas it has proved lo the satlsalction
jof thes cour that you, the abowve namead
accusedacouse persons can be served
o e ordenany way of sernce. Hence this
procliamabon under B2 of code of criminal
procedure 5 herely issued agains! you
wilh a direction thal you should appear
persorally befons this coun on
ZI0ErA022 at 10:00 a.m. or withan 30
days from the dale of publication of this
prociamabion. Take nolce thal, in case of
olsl on your part 1o 8opoad a8 durachnd
above saxd casa will be heard and
IplenTereEG a8 par e, n yoaur abhsancn
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CHR NO- PELDO3-034402-20108
Next date : 21/02/2022
Maotice To: Jagbir Address- S/o
Han Ram /o Hno 264, WVill
Mahipur Sonipat 131001

Wnongas o has proved 10 e saisiaficlion
of Thes cour sl youl, Ihe BOCYE mamed
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PUBLIC NOTICE e

To be known to all that |, Amrita Arora
(Vo Late Gurvinder Kaur, W/o igbal Singh, R/a
A-63, Chanakya Place, Part-l, Pankha Road,
Uttam Magar, New Delhi- 110059, Allotee/ ; : L
ouschaser o lat No. 607, 3 Floor, Pocket, | | 17151 BT *IRT  TTeael @ forg i
area of East of Loni Road, Delhi has applied
for comverstion of the abave flat from lease
hold to freehold vide application No. 2944
dated 01.12.2016 in DDA All the original
docyments i.e. Allotment Letter, Possession
Letter, N.O.C_ to Bectric and Water Connection
and site possession letter/sale purchase
documents ie. 6.PA. and Agreement to Sale
of the above flat have been lost. An FIR to this
effect has been lodged in the Police Station.
The signature of original-allottee are differ on
sdile documents.

Amy person(s) dlaiming any right, interest,
having any objection of found in possession of
ongingl documents, may write/contract with
above named person at above Address / Phone
No. 9211582922 within 15 days from the date
of publication of this notice. The person
claiming amy right, interest, objection with
respect to this property, can persanally inform
or write to Deputy Director (LAB) Housing or
Disector (H) |, D Block, 3ed Floor, Vikas Sadan,

IMA News Dedhi
Rajat Kohli
Advacate
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PUBLIC ANNOU
OF THE PUELIC SHAR

EMENT FOR THE ATTENTION
HOLDERS OF ROSE ZINC LIMITED

(CIN: UZT204RJ1990PLCONGES2)
In compliance for Exit Opportunily vide .:EHI ||:|i"|l"|.ll1t| ioff Equity Bhares) Regulations, 2021
/DCR/CIR

read with SEB Circular no. SEBL'HO/CF
Repisterad Address: 506-50 A. Lodha C

Udaipuar F-.1|.u='th4r'

Tiel Mo, 9833002961 Emadl Id in_ ciEyakoo. com

Thés Public Aanpuncement (P4} |z being made by M Ashok Kumar Mehia (ACOUIRER], the
provmeater of ROSE 2INC LIMITED (" RILICOMPANY™} i respect of the praposed Exit offer 1o the
Fublic Shareholders of the RZL in accordance with SEBI (Dalisling of Equily Shares) Reguiations,
2021 read with SEBI Circular no, SEBIHOCFOVDCRACIRR 201 6/81 dated September 07, 2016
(hereinafter referred to as *SEBI Reguiations and Circutar ™),

Shareholding pattern of RZL as on December 31, 20211

PIR016/B1 dated September 07, 2016,
pp. Shaskri Circle Post DNice

Particulars Mo. of qu uity Shares % of Equity Share Capital
PrormaterPromaoter Group TR 4583

Public 4296500 BIAT

Total _B08z120 100,00

The ACQUIRER now seek to acquire 4296500 equity shares of face value of Bs 10/~ each
representing 53.17% of the paid up eguity share capital of RZL fram the pubéc sharehoiders of R2L.
The Public Announcesment is being sswed in terms of BSE Certilicate format and shall be published
in “Financial Express” (Al Editicns) being in Englsh Mational Daily ard “lansatia”, Hindi being the
regipnal language nevwspaper af the region whare Registersd Office of the company is sisated andin
“Mumbal Laxadesp”, Marathi being (be regional language mewspaper of e Exchange - BSE Lid
whese the company was listed
I. EXIT OFFER PRIGE
Ay par tha Final Public Nofice datad December 16, 2017 issued by BSE Lid in Fnancial Exprass &g
well as Navshakl dated December 16, 2017 the Tair value per equity shares of lace value of Rs_ 10/«
each of RZIL a3 ascertaned by B3E L is Rs. 0.29/-. The public announcement of BSE dated
Decambar 16, 2017 Tor exit prce is availabla on the BSE wabsite under the tab Final Public Notice
dated December 16, 2017-1 ”eJ:sD £ as [FEIH Illl;li]llllﬂh below
hitps://www.bseindia, com/static/ahout/comp_delisting.aspr. (Final Public Notice dated
Decembear 16, 2017-112 co 5 : Sr, No. 62)
IL ACTIVITY SCHEDULE FOIR EXIT OFFER
Date of Opening of Offar |
ke ol EF paing of Tifer [
Lasf Date Tor payment of conslideralion

1. PROCEDLIRE FOR SETTLEMENT
Thea paymment of equity shares accepted urider the et afier will ba made within ten (10) warking days
from the dade of closing of this affer by way of Pay Oeder/RTGS/MEFT ne any alfer permitied
e‘egtrnmc rmode of transte in case of pint hoiders, payment will be made in the narme of the firs]
ndder,
IV LIABILITY FOR SETTLEMENT
Thea Exif affer ketter along with tha form of accapiance shadl be dispatched b all pubdic sharehodders of
the comgpany by e ACOLIRER. The ACOLIRER shad acquire the shares of the Public Sharehalders
.i.'nuaremlllnu‘u oifer theirshares at the rate ascertained by BSE. i.e. Rs.0.29/-,
The ACQUIRER shall certify to the satisfaction of BSE that appropriate procedus has been followed
by the ACOUIRER for providing the exitio the public sharzhalgers of tha Compary

Fedruary 10, 2022
February 17, 2002
February 25, 2072
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RECYCLERS

D NUPUR RECYCLERS LIMITED
N {Farmerly Mupur Recyclers Private Limited)
Regd Office: Plot No. 5, GIF, KH No. 12/8 & 12/9KH-12, Arjun Gall New Mandoli
Industrial Area Near Shri Ram Bal Bharti Public School Morth East, New Delhi 110053
Ted: #31-9555101552 , CIM: U3T100DL2019PLC344TEE
Website: www.nupurrecyclers.com, Email |d: compliance@nupurrecyclers.com

NOTICE OF THE EXTRA-ORDINARY GENERAL MEETING
(FOST DISPATCH OF EGM NOTICE)

Motice is mereby given that the Extra-0Ordinary General Meeting (EGM) of the Members of the
Company for the FY. 2021-22 will be convened on Saturday, February 12, 2022 &t 19:00 AM
(IZT) through Video Conferancing [WC'WO8her Audic-Visual Means ('0AVM') facility withouf the
phiysical presenca of membars al the masling, m compiance wih the applicabda prawnsians of
Companies Act, 2013 and the ruies made thereunder read slong with MCA General Circular Mo,
142020, 172020, 142021, 2WH021 dated Apnl 08, 2020, April 13, 2020, June 23, 2021 and
Decembsar 08, 2021 [WACA Circulars”) respectively and in complianca wilh ofher apphcable
circulars Lo the ransact business as selauln the Nolica of EGM.

In compliancs with the aforesaid MCA Circulers the Notice of the EGM, have been sent through
elacironic moda o those Mambers whose e-mail addrasses are registered with the Company /
the Depository Paticipants {DPg) | the Regsirar and Share Transfer Agent (R & T Agant), as the
case may be, The afpresaid nolice & also awailable on the website of the Company at
www.nupurrecyelers,com, and on the website of Central Depossiory Services (Indis) Liméed at
hittps-fitwamraevolingindia. com.

The members who hold shares in physical form andior who have nod yet registerad theair email
eddresses with the Compamy/RTA/Depasitory can register and obtain the Nalica of EGM and the
login datails for joinng the meeting through VORDAYM Tacility by sending the required documents
and information 1o Central Depository Services (Endia) Limited at helpdess evolingdcdsbnda.com
orcontzct 3 022- 230587 38 and (122-23058542/43,

The details pertaining 1o EGM and a-valing process ik appended bedaw:

1. The date and ime for commencement and end of remete e-voting: -

Particulars Diate Tirma
Commencemeni of remate e-valing | Wednesday, Februany 19, 222 Q-0 AR,
End of remate -voting Friclay, Febsuary 11, 2022 IR M

Thia rermate e-voling shall be disablad afler the stipufatad fime as menticned above. Mambears
rray pasticipate in the genaral meeting even after exarcizing his fight 1o wobe through remole @-
woding burt shall not be allewad bo wobe agamn in the mesting, Once, the volz on a resalution &
casled by tha member, the sama cannot be maodified subsequently,

2. A persan whose name is recorded in the register of member, or the regisier of beneficial
awners maintained by the depasitories as on cut-off date .8, Saturdey, Februans 05, 2022 only
shall be anlillad b vole through remote e-volingle-vabmg at the EGM

3. Members aitending fhe EGM wha hawe not cast their vole by remole e-voling shall be elighle
fo cast their vobe through elecironic voling dueing the meeting, =1 the manner as pravided inthe
Motice of EGM.

4, Mambers who are hoiding shares in physical form and those persons who acquires and
bacomes sharehalder of the Company after the dispatch of the Nobce of EGM and holding
shares as on the cul-off dabe .2, Saturday, February 03, 2022 can also vobe by oblairdng the
login 10 and passwond by sending an email to helpdesk evelingi@edslindia.com or contact on:
(22- 2058736 and (22-2305854 2/43

5. The procedure of electronic volting i.e. both remote e-waling and e-vating at EGM s provided in
the Notice of EGM

In case of any query on e-voling related mathers, Members may refier to the "Help” and “FACs"
gections |/ e-voling user manual avaikable an hifps: Yevalingindia com or confact Mr. Alok Gautam
gl Skyfne, (Unit: Wupur Recyclers Limited), D- 1534, First Floor, Okhla Industrial Area,
Phase- |, New Delhi or at admin@skylinerta.com; or call at Contact number 3333588084,
The aforementioned information is being issued for the information and benefit of all the Members
of the Comparny and follows MCA circulars. For Nupur Recyclers Limited
[Formerly Mupur Recyclers Private Limited)
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